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GRID CORPN. OF ORI SSA LTD. & ORS. Petitioner (s)

VERSUS
RASANANDA DAS Respondent (s)
[Wth appln.(s) for |eave to place addl. docunents and facts and
c/delay in filing appln.(s) for |leave to place addl. facts and
docunents and office report)
Wth CGvil Appeal Nos.5527-5528 of 2000
G vil Appeal Nos.5530-5531 of 2000
(Wth appln.(s) for permission to place addl. documents on record
and prayer for interimrelief)

Civil Appeal No. 5529 of 2000

Cvil Appeal No. 5526 of 2000
(Wth prayer for interimrelief and office report)

I.A Nos.15-16, 19-20 in Cvil Appeal Nos.348-349 of 1974
(For directions and office report)

S.L.P. (© No. 14650 of 2001
(Wth appln.(s) for pernmission to place addl. docunents on record,
prayer for interimrelief and office report)

S.L.P. (C No. 14653 of 2001

(Wth appln.(s) for perm ssion to place addl. docunents on record and

prayer for interimrelief)

S.L.P. (© No. 14755 of 2001

(Wth appln.(s) for pernission to place addl. docunents on record and

prayer for interimrelief)

S.L.P. (O No. 14756 of 2001

(Wth appln.(s) for permission to place addl. documents on record and

prayer for interimrelief)

Date : 17/09/2003 These matters were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE SHI VARAJ V. PATIL
HON BLE MR JUSTICE D.M DHARMADHI KARI
.2/ -

.2-

For Appellant (s)M. G L. Sanghi, Sr. Adv.
Raj Kumar Meht a, Adv.
M Sarada, Adv.

Homa Chettri, Adv.
Meenakshi Arora, Adv. (N P)



For Respondent (s)M. Huzefa Ahmadi, Adv. in CA 5527-28 & 5530-31/2000
. Homa Chettri, Adv.
Meenakshi Arora, Adv. (N P)

Vi noo Bhagat, Adv.

M M Kashyap, Adv. (N P)

Vs

Vs

M

M . Radha Shyam Jena, Adv.
M

M. J.P. Msra, Adv.

Ex

UPON hearing counsel the Court made the follow ng

ORDER
M. G L. Sanghi, |earned senior counsel, resunmed his argunents at 10.35 a.m to concluded at 1
2.35 p.m Thereafter, M. Huzefa Ahnadi, |earned counsel for the respondents in Cvil appeal

Nos. 5527- 5528/ 2000 and 5530-5531/ 2000, conmenced his argunents and concluded at 12.50 p.m M

Vi noo Bhagat, |earned counsel for the respondents in the special |eave petitions, conmenced
his arguments and concluded at 12.55 p.m M. GL. Sanghi, |earned senior counsel, thereafter
rejoins and nmade subm ssions for five m nutes.

Hear i ng concl uded.

Judgenent reserved.

[ T.1. Rajput ][ Shelly Sengupta ]
Court Master Court Master



